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INTRODUCTION 

I, the Chairman, Committee on Public Undertakings having been 
authorised by the Committee to present the Report, on their behalf. 
present this Forty-flfth Report on Tea Trading Corporation of India-
Export Performance. 

2. The main objective of the Tea Trading Corporation of India 
set up in 1971 was to export valued-added Indian tea and to reduce 
country's dependence on multi-national companies. The Corpora-
tion, however, languished for a number of years with virtually no 
export and the Government remained a silent spectato!' tha'oughout 
without taking any effective steps to put the Corporation on its feet. 
Even during 1977-78 the share of the Corporation in the country's 
export of tea was an insignificant 1.4 per cent and its share in the 
export of packet tea was just 11.7 per cent. This is a far cry in-
deed from elimination of multi-nationals who continued to enrich 
themselves in tea trade. 

3. This Report also brings out a number of export deals and other 
arrangements of the Corporation which require probe. It is most 
distressing that the value realised by the Corporation on its exports 
of so-called value-added tea was abnormally low. 

4. The Corporation's endeavour should be primarily to export 
teas in finished form ready for sale at the last counter under its 
own brand names and to bring home the price paid by the last consu-
mer minus the transport and sales expenses. It should effectively 
introduce its brands to the final consumers and thus acquaint them 
with the speciality of India tea besides generic promotion. It 
should be possible to sell its brands on an equal footing with other 
brands containing teas from other tea producing countries of the 
world. 

5~ The Committee considered and adopted this Report on 23 
April, 1979. 

NEW DELHI; 
April 23, 1979. 
Vat8akha 3, 1901 (S). 

JYOTIRMOY BOSU, 
Chai1""mUn., 

Committee on. Public Un.ertakings. 

(v) 



'INTRODUCTORY 

The'Tea Trading Corporation ·of Lndia, was. set up in December, 
~U'l1. One of the main objectives of the, Corporation was to export 
lJDdiari teas in, its finished value-added torm~packet tea, tea bags, 
.iDstant tea etc. and to reduce, the country's dependence on multi-
national Companies. However, by 1977.;78 the CorpOt'ation could 
-attain a share -of 1:4 per cent. 6£ the country's export; of tea. Its 
:lIbare of export of value"added 'rea was 11.7 per cent. 

2. The Committee have dealt with· the general.functioning of the 
'Tea Trading Corporation of India and its internal sales in a sepa-
!rBte 'Report. 

3. This Report covers' various facets of its 'export -performance 
jncluding . certain :specific -export deals .. enteredlntl!)by it. 



CHAPTER I 

EXfORT P~RFOlUlANCEi 

A, ~t~f"'e.. 
1.1, India's produetiaD, intemal consumption, and export of Tea-

has been as under:-

Year 

1975-76 

'976-" 

1977-78 • 
(ProviDona!) 

Production 

Qty. Value 

48:;1'02 N.A. 
5111' 06 N.A. 
558'61 N.A. 

---------

Estimat~9 of 
internal 

consumption 

Qty. Value 

2711'00 N.A. 
1186'00 N.,A. 

1I00' 00 N.A. 

Otv.in Million Kgs, 
value in RI, crores) 

Tea available Teaexoorted 
for Export (after (India) 
ad!usting 
opening stock) 

Qty. Value Qty. Value 

~87'17 N.A. !III' 41 238 '29 

4'0' 8i N.A. .~.~ 295'26 

4117'01 N.A, 1119'94 5.foR' 4rt 

1,2. ~port of Tea by the Tea 'l'rading Corporation of India wu. 
as follows:-

Year Turnover Expo", PerCf'ntage or 
Exports to total 

turnover 

(Rs. in lakhs\ 

197'-7· Nil Nil 

1972-73 ' Nil Nil 

1973-74 . 0'67 Nil 

1974'75 . 1116 - 00 0'73% 

1975-76 . 346 '00 106 56 '64% 

1976-77 - 635'00 :U5 
(excluding Pathini .&Jet) 

.55'90 % 

1971-78 - 1076' 00 793 73'69% 

'f78-79 - '950'00 .600 811'05% 
( arget) -----



1.3. Tea Trading Corporation has attributed its dismal pedor-
:lIlance on the export front during the years, 1971-72 to 1974-75 to 
"the following reasons:-

1. Although the Corporation was incorporated in end 1971 no . , 
Chief Executive was engaged until November, 1972. 

2. The M.D. resigned after a year in end October, 1973 and 
during that period very little business had been done. 

3. As a make shift arrangement, the Dy. Chairman I Chairman, 
Tea Board was made the Director-in-charge who could 
normally attend the TTCI's office once a week for half a 
day ,due to pressure of work in the Tea Board. This ar-
rangement was not obviously conducive to the growth 
of the organisation. 

4. No plans had been made for the future or for the consruc-
tion of Production Unit. 

5. No targets had been set until early 1976. 

6. Number of officers and staff engaged between 1973-75 did 
not have adequate experience of handlines TTCI's busi-
ness. In fact it is felt that the key personnel did not 
know how to go about the business because of lack of 
experience. Consequently the growth in respect of ex-
port, was negligible uptil late 1975. 

7. Scales of pay offered for middle-management and senior 
position in TTCI were not satisfactory enough to attract 
experience. 

1.4. While the Corporation has claimed that it acted as a catalyst 
forcing the multi-national Indian based packeters of tea to increase 
their export of value added products, it feels that "it has not had 
the opportunity to play any effective role as a coordinator and 
'organiser for exports." The Corporation has made it clear that-

"T1'CI, however, is not at present equipped to act as a cana-
lysing agent I catalyst I coordinator. But if requia'ed it can 
gear itself to do so in few years' time." 

1.5. The Committee enquired that when Tea Trading Corporation 
'of India which was set up in December. 1971 did not export any tea 
'for as many as 4 years despite having a total staff strength of 40 
(including 8 Executives of lA' grade) 1974-7$, why did the Ministry 
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.;and the Planning Commission not U"y to improve its performance 
all these years. In reply, the Secretary Ministry of Commerce, 
Civil Supp1i~ and Cooperation said in evidence:-

"Initially they were not able to find a suitable person to run 
it. Then that person who was selected did not prove 
successful for variO'Us reasons. So it languished till 1975, 
That is a fact." 

1.6. The Committee observed that if Government was not inte-
. rested in improving the performance of the Corporation why was 
the Corporation set up. When the Corporation's export performance 
continued to be so dismal year after year was not it the duty of 
Government and the Corporation to consult each other at the ear-
liest to improve the working of the Corporation the witness 
replied: - . " ro· :t 

"I am sure there must have been any number of consulta-
tions. But the fact remains that it did not yield positive 
results." 

B. TTCI's Share in Exports of Package Tea 

1.7. Over 90 per cent of export of Tea from India is in bulk or 
blended form. TTCIs share in India's export of such Tea is negli-
gible. However, its share in India's export of Tea in package form 
was as under: 
--------_._----------------

Year 

'975-,6 

'~176-77 

"977-,8 (Provisional) 

Tea Exported in 
packaJl'e form by 

India 

Q,ty. Value 
(M. Kg.) (RI. crore) 

10'79 '7'115 

HI '60 '9' 35 

23"33 48 '48 

Tea exported in Sha~or 
packaged form by ITer 

ITCI (Perc,,"-
tag") 

Q,ty. Value 
(M. K~.) (RI. crore) 

0'8, " 49 9% 

1' 65 2'26 " .70/., 
2.80 5.68 "'7% 

-_._-------------------------
1.8. During 1978-79, 52 Exporters from India exported packet tea, 

The Exporters include Brooke Bond (I) Ltd., Lipton Ltd., Balmer 
Lawrie & Co .. Tata Finlay, Lopchu Tea etc. 

1.9. According to the Export plan for the next 5 years (1978-79 
to 1982-83), India's export of packaged Tea is expected to rise from 
'30 million kgs to 40 kgs. TTCls share in such export is estimated 
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tQ rise from 4.5 !PiWon ~g. 111 1977~78 to 70 miijion kgs. in 1981~. 
Y~.r.wise deta,ils ar, given. below: 

Yeu: 

1978-79 

19~ 

1980-81 

1981.82 

IgSa.8S 

Total 
Prociuc;. 

tion 

570 

5510 

610 

6so 

650 

Total 
Expprt 
SurplUl 

2~0 

1150 

260 

270 

280 

Total ITO 1'. 
P~kaged mar e 

Tea 
ltxp()rt 

so '" 
So 10.0 

75 22', 

105 4,1'0 

140 70- 0 

--
C. Export of Tea in Value added form 

1.10. lJl the Annual Report of ijle Tea Trading Corporation· for 
the year 197~77, it was stipulated tp,at it is the o1;>j~Uve Of the 
Corporation Uto create stable foreign markets for Indian teas in its 
finished value.added form-packet tea, tea bags, instant tea, etc. and 
to reduce the country's dependence on multinational companies." 

1.11. FOB realisation on bulk and value-added exports were .. 
under:-

.----
Year Value Bulk 

added Blended 

per kg. per kif. 
(Rs.) (Rs.! 

17'09 8'45 

IS'72 I<YBo 

20'30 111'76 



S 
1,12, Tea Trading Corporation of India have intimated that gross 

value added to exports in terms of turnover was 81 follows:--

Yean 

1975-76 

1~76-" 

1977-78 

D, Unit Vlilue Realisation 

GrOll Value added II 
percentag~ or turnover 

27'17 

~8'89 

33'.7 

1.13, An allalysis of the statement furnished by the Corporation 
showing country-wise details of unit value realisation on Corpora-
tions expori ofp8ck~e tea indicates that highest unit value reall-
atio6 (of RI, 50 per kg and above) WII from the undermentioned 
~untries:-

No.orcoun- No.orroun- Yean Countries 
tries to wb icb tries where 

exported unit value 

9 

15 

real.boa 
wumore 
~Ib.!lo 

per Kc. 
4 

• 

12 

1975-76 (I) New Zealand. (II) U. K., (.91 Sweden, 
C,Uordan. 

IS*'7 (I) Weft GennMy,C.) toT. K • 

";7.,.8 (I) Sialiil, C~) NetJHtlaod. (t)·Dubal, (~'NOt. 

(8rii~~!r~ ~!!J~,MIs.~rt~ 
(II) SwitaeriaDQ ! III) Belgium. 

1978-79 ( I) U. S. A.. (2) Japan. (3' AUJtraliaz.(4) YUrol-
<_Oct, I"", (.) NorwaY'~(6) -1Ihua. (7) w.O«many 
78) (8) France, (9) Holland (10) Au.tria. (I) 

Dubai. (III) SpaiD. 

1.14. The analysis alto shows that unit value realisation wu 
comparatively ... trom eountries to which tl\e C6rp0ration'. ex-
port of package tea was the highest. A few instances are given 

, below:-

Country Year ty~ Value or Ullit value 
L !Cp. tltpon realited 

#. :Ii;' ~, .,"" nil ::1:1 ....... ~. "".'l1li ~ -;;;u· ~ -g ,:£. I ~ '--2 3 • 5 lh. 

i I) Afgb aJUlWll. 19'15-76 5'68 pa,'5 17'9° 

1976-77 0.06 1.01 I!,' ~ 
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2 3 .. 5 ------
1977-78 ,'!l9 65'6, 19' go' 

(2) Poland 1975-76 3'00 56' 81 18.94 

1976-77 5'69 98 '03 17'!lO 

1977-78 ,'!l4 149·.,a !lO'62 

1976-77 9'99 130' eS 13'03 

1977-78 14'99 309' 57 20·64 

1976-77 00" 06 2'99 46.32 

1977-78 00'24 II' 30 45'20 

1.15. Explaning why in the case of export to U.K. Unit price' 
realisation had decreased from Rs. 62.81 per kg in 1975-76 to Rs. 55.22"-
in 1976-77 and was as low as Rs. 35.39 in 1977-78, the Chairman and-
Managing Director clarified in evidence:-,. 

"In 1975-76 we were selling mostly caddies for sale through 
our Tea Centre and to a few selected customers. But We": 
started selling bulk tea in a bigger way in 1976-77." 

1.16. In 1977-78, unit price realised on export to U.K. was Rs. 35.39' 
only as against Rs. 55.46 in the case of Sweden. The Committee 
therefore asked if teas were sold by the Corporation to U.K. at a~ 
cheaper price than Sewden. The witness said: 

"The swedish teas were package teas". 

E. Retail prices of Tea in Forei&n Markets 

1.17. Retail prices of Tea in foreign markets vary from time to' 
time and from centre to centre depending on quality and consu-
mers preference. However, by way of comparison TTCI has fur-
nished the' following data showing retail prices of foreign brands-
of tea and of TI'CI brands of tea during 1978 in some centres in· 
U.K. Netherland, W. Germany, Fnnce and Australia. 
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Names of finns Price Eouivalent in RI. 

------------------------------
U.K. (tins ohll5 grams) 

Twininga 

Liptons 

LTP 

Tl'CI (tina) 

J(,th "llmds 

(tim Orall5 grama) 

Jacbons of Picadilly Brealr:f8lt 

Early Grey Tea • 

Geylon Oranre Pekoe . 

T.T.C.I .. 

West Gmrulrry 

(Tina) 

Lipton Dar jeelings (1150 gr.) 

Twinings Darjeelings (1150 gr.) 

TrCI (Maya) Darjeeling lit Nilgiris (11115 gr,) 

Tor Orange Brew lit Allam (aa5 gr.) 

Didgeways Darjeelings (1150 gr.) 

Frarrc, 

(Tins ofgraDl5) 

Twining. 

Lyons 

Ridseway Darjeelinr; 

TTCI 

Twining. (115 gr. tins) I, 

BUlhelb (ISO gr. packet.) 

TTCI (Maya ICriea) 

TTCI (Natraj packets) 

JI'OIl- JI'I,5 

JI'20-JI'35 

Jo'85-1 ' IO 

JI'45 

(D. Guilders) 

7'75 

7'75 

5'50 

6'95 

(D.M,) 

Ill' 00 

9'SO 

7'95 

6'95 

9'00 

CFr. Franc.,) 

I, ' 1I00go'So 

14'50 

15'00 

19'50 

(A$) 

S'OO-S'50 

0,88 

lI'I5-S'!tS 

Q'I4 

(approximately) 

RI.16·311- 18·4O 
RI.19·1I0-11I'60 

RI.13'60-17,60-

RI. 31'00 

RI. 31 '00 

RI, 22'00 

RI. 118'00 

RI. 48'00 

RI. 38 '00 

RI. 311 '00 

RI. 28'00 

RI, S6'01) 

Re. 31·OO-S6.50 

RI.1I6'lo 

RI, 27' 00 

R" S5'IO 

R., 118'00-32' 65 

RI.8·18 

RI. 21 '00-31'00 

RI. 20'00 

1.lS. Ministry of Commerce, Civil Supplies and Cooperation. 
(Department of Commerce) have intimated. that retail prices of 
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'TTCI's Teas In different paclOflg in Var10us (!ountries' were as under: 

Country 

"Belgium 

'Notberlaads 

'West Germany 

'Praace 

yugoslavia 

'Libya 

. Australia ' 

Tvpe of packing 

Maya Auam/Nilgiria (liS gms, caddies) , 

Maya Dari ccling/NiIi~rbJ Oriental 

Brew (aas gnu caddies) 
Do. 

( ItS gnu caddies) 

, Maya DarjecliDg at Nilgiris (g2S gnu caddies) 

Maya Oricetal Brew at As..am (2a5 gmt caddies) 

TrCI Mayall varieties (2as gmt caddies) 

TrCI Ma.ya Darj-celing (113 gmt caddies) 

Maya !dial'll (liS gnu caddies) 

Maya Nilgiril (lIS gmt caddies) 

Maya OrteD~1 (113 gmt caddies) 

Maya Diujeeling (!Z!Z"S grIll caddies) 

Maya Asiam (!ZlZS gms caddies) 

Maya Nilgiris (glls gnu caddies) 

Maya. Oriental (1125 gma caddies) 

Natraj (TTCl) (500 gnu packet) 

Do, (1000 gms packet) 

Na.taraj: TICI) (500 gms packet) 

Animal Bird (500 gms caddies) 

Maya Darjeeling (250 gnu caddies) 

Maya Assam SuprefIle (250 gmt caddies) 

Maya Higrown Nil,1iris (Do,) 

Maya Oriental Br~ (Do,) 

Maya Darjeclin, (12511ms caddy) 

Maya ~ Supreme (Do,) 

Maya Hi-grown NiJairis (Do.) 

Maya Orlefttlt1 !rew (:Be,) ------------------ --------

Retail 
Price Jt., 

US'IO 

14-3'10 

1115'10 

157'95 

144'00 

lit' 50 

n6'00 

99'00 

116'00 

89'SO 

,6'35 

lZO'oS 

"4' OJ 

124'fl8 

100'01 

95'17 

83'97 

'.1' 8R 

117' 9S 

100' ,6 
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Couatry Type of packiDg 

Netraj Darjeeling (250 gnu packet) 

Do. (125 gnu packet) 

Netraj-Royal Allam (250 gIns packet) 

Do. ( Ig5 gml packet) 

F. Expenditure on Export Promotion 

Retail 
Price Rs., 

Kr· 

.,,'02 

1.19. The Corporation incurred the following expenditure on Ex-
port promotion:- 11 ,t t 

Year Exports Expenditure 
R •. /lakhs 

1975-76 196 o'g4-

'976-77 355 0·g6 

1977-78 793 "07 
---

1.20. Out of total expenditure of Rs. 0.96 lakhs on Export promo-
tion, Rs. 0.19 lakhs was incurred on extending hospitality to various 
foreign customers and others. In 8 out of 29 cases, the expenditure 
exceed Rs. 1,0001-., 

G. Liaison with Tea Board/Directors of Tea Promotion 

1.21. The Tea Trading Corporation of Indfa is stated to be msJn-
tailning a close liaison with the Directors o! Tea Promotion, Tea 
Board offices in Brussels, London, Sydney. New York and Cairo. 
Chairman Tea Board is a member of the Board of Directors of Cor-
poration. The Corporation has admitted that it was through the 
good offices of Directors of Tea Promotion and Tea Board Offices 
abroad that it obtained valuable market information and identified 
potential buyers in countries abroad. The Board's Brussels and 
Sydney offices have, it has been indicated, been particularly success-
ful in establishing Corporation's packaged teas in their territories. 
Tea Board, Calcutta also keep TTCI and other Indian exporters in-
formed of any enquiries they lI'eceive from potential export custo-
mers. 
138 LS-2. .' 
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1.22. In thIs connection, the 'Corporation has informed the Com-
mittee that:-

. "While Tea Board is involved mainly in generic promotion 
of tea and assistance from them can be obtained far specific 
schemes. it is not adequate for establishing and maintain-
ing brand images." 

1.23. The Committee have been informed that "Historically, the 
Cor.poration was regarded by the Indian Tea Board as a 'division' 
where their surplus staff could be deputed." The TTCI has, there-
fore, expressed. the view that~'Tea Board must 'rega'l'd TICI in a 
different light and give all necessary assistance for it to develop." 

H. Market Research 

1.24. The procedure followed by the Corporation fOT sale of teas 
varies from country to countory and customer to cllstomer. '['he 
systems normally adopted are stated to be:-

(1) Quotations against global tenders. 
(2) Sales through agents.' 
(3) Through negotiations with wholesalerslchain stores. 
(4) Through negotiations with Government Buying Agents 

particularly jn the East European countries, viz., AGROS 
in Poland, MONIMPEX in Hungary, NASCO in Libya, 
T AFCO in Syria, OCT in Tunisia etc. 

1.25. In the case of global tenders it is, it has been stated. in-
variably necessary for the Corporation's representative to be pre-
sent at the opening of the tender particularly when it relates to 
Government buying. 

1.26. With a view to obviating lengthy distribution channel, the 
Corporation has been attempting to sell its products direct to chain 
stores I cooperatives but in such cases generally the chain stores re-
quire exclusive rights over a brand and therefore, the exposure of 
that brand becomes' limited. It has been Corporation's experience 
that to attract wholesalers and direct buyers it is necessary to parti-
cipate in trade fairs and exhibitions. A number of enqUiries have 
been received for the Corporation's products after such palI'ticipa-
tions. 

1.27. Since 'M'Cr does not have any branches in any city outside 
India,it had to depend on the services of agents in some:colintrfes. 
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The agents .ppointed b,)' the Corporation in di1!erent countries are 
either recommended to it by the buyers as in ARE and in GDR or 
by the Tea Board as. ill Yugoslavia, West Germany,. AUBtr8l:i~ and 
Bahrain or are persons closely associated with and/or highly re-
commended by the Indian Embassy as in Kabul Or as Jordan and 
Syria. The Corporation ·has intimated that:-

(i) "The Corporation's inability to locate and appoint an 
agent in Sudan has resulted in our failure to obtain any 
part of the 25 million kg. business in Sudan. 

(ii) While we do not as yet have any agent in Libya it is felt 
that by appointing an influential local agent we may 
have mite success in obtaining higher prices for our tea. 

(iii) In the vast USA market an agent has been appointed in 
consultation with Tea Board who has set up a Company: 
for marketing of our products. He acts as a distributor 
and he is in contact with Wholesalers ihere. 

(iv) In a country like U.K. where tea consumption is ~igh but 
the multinationals are established with well-known 
brands, it is extremely difficult to make a dent through 
the normal export marketing methods. The Corporation 
has, therefore planned to set-up a marketing company in 
the U.K. in collaboration with a company there so that 
pre-packaged tea from India can be marketed through 
that joint project company in which the Corporation will 
have majority equity holding. The initial cost of setting 
up this type of a venture is high but according to the 
Corporation in a country like U.K. no other method is 
likely to succeed." 

I. Popularisation of Brands 

1.28. The Corporation is presently exporting its products to 52 
marJtets including the sophisticated markets of Europe, U.SA, 
Canada and Australia. 

1.29. The Corporation has, in a Note, claimed that by creating 
new packaging designs comparable to international standards, it 
has been able to explode the myth that Indian packaged tea was not 
comparable to European and American standards. The Corporation's 
"Maya" range of tea won the international 'CLIO' Award fo1"' excel. 
lence in packaging for the first time for an Indian entry. 
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1.30. The Corporation's export range now covers 4 varieties of 
packet teas viz., DaIjeeling, Assam, Niligiri and Oriental Blue. in 
both 'Nataraj' and 'Maya' packs as also Nataraj tea bags of Darjeeling 
and Assam blends. 

1.31. DUring evidence, the Chlrman and Managing Director of 
Tea Trading Corporation said that the Corporation asked its super 
market buyers to do promotion and merchandiSing for it but did 
DOt pay any amount to them for this work nor was any amount on 
this account included in its quotations. He admitted that-

"This is being done in a very cursory way. For instance, in 
Belgium they asked Us for some promotional material. We 
sent them the promotional material lik.literature, samples 
etc., from India and they gave these to ~heir buyers there. 
We did the same thing in Yugoslavia. 

1.32. The Corporation is of the view that if it has to establish its 
brand image in developed countries, a certain amount of fund in 
fOt'eign exchange (blanket permit) has to be made available to it 
for this purpose. I' 

1.33. Considering the fact that marketing decision making today 
calls for highly specialised marketing analysis and information, the 
Corporation set up a small Marketing Cell in 1976 under a Deputy 
Marketing Manager. This Cell secures data/statistics on all aspects 
of tea production and consumption in various countries to enable 
the Export Incentives to market the right type of tea in the right 
packaging and at the right price. 

1.34. Mass communication media used by multi-natio~ls and 
other established packers for promotion work are televiSion, radiO, 
newspapers, periodiacls, etc. Tea Trading Corporation has, however, 
been popularising its branded products in the following manner:-

1. To articipate direct or through the Tea Board in Exhibitions 
and F:airs where tea has a place of importance. 

2. Sampling through established agents. , 

3. By direct contract and sampling by Corporation's officers I 
during foreign visits. 

4. To plan promotion for a particular period in a country 
through selected media. 

1.35. The Committee are perturbed to ftnd that the Tea Trading 
Corporntion of India which was set up in December, 1171 did not 
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export any tea at an durin, the years 1971-72 to 1973-7' and that it 
was only in 1974·75 that it made a humble begiDnin, by exportin~ 
tea of the value of RI. 1 lakh. In subsequent yean, however, its 
exports registered a growth from Rs. 196 lakhs in 1975-76 to Rs. 7tS 
lakhs in 1977-78. The reasons for its dismal performance on the 
export front in the earlier years, are stated to be mainly lack of 
expertise and proper institutional arrangement. It is surprising that 
though the Corporation languished for as many as five years, Gov-
ernment remaiDed a silent spectator throughout and did not, as far 
as the Committee know, take any effective steps to put the corpora--
tion on its leet. This apathy on the part of Government which has 
brought rich dividends to the multinationals, is indeed deplorable, 
if not intriguing. 

1.36. The Committee find that though the Corporation has i.prov-
ed its export performance in recent years, its share in the country's-
export of tea has as yet been very insignificant. Out of the country's" 
export of Rs. 542.42 crores in 1977·78, the share of Tl'CI was Rs. 7.9S" 
crores only i.e. 1.4 per cent. However, its share (Rs. 5.C8 crores) iD 
the country's export of Packet tea (Rs. 48.48 crores) was 11.7 per cent. 

1.37. The Committee are convinced that if the Corporation is to 
ach!eve its objective of reducing the country's dependence on multi-
national companies like Brooke Bond (India) Ltd., Lipton Ltd., it 
wiII have to accelerate its efforts on the export front to such an 
extent that it attains a dominant position soon. The Committee have 
been informed that according to the five-year Export Plan drawn 
up l)y Government for the years 1978-79 to 1982-83, the country'. 
export of packet tea in terms of quantity will reach 140 million kgs. 
by 1982--83. Of this, TTCI's share is expected to be 70.00 million 
kgs. i.e. 50 per cent. TTCI has indicated that at present "it is not 
equipped to act as a canalising agent/catalyst/ coordinator". It has 
however, assured that if required it can gear itself to do so in a few 
years time. The Committee recommend that having drawn up the 
Export Plan, Government should. keep a contemporaneous watch 
on the export performance of TTCI and ensure that whatever yearly 
targets of export have been set for it are achieve~ in full. Govern-
ment should also consider the question of canalysing export of tea 
through TTCI in due course taking steps to equip it for this purpose. 

1.38. The Committee find that while F.O.B. realisation on export 
in bulk/blended form was as. 8.45, Rs 10.80 and Rs. 21.76 per kg. 
in 1975-76, 1976-77 and 1977-78 respectively, the F.O.B. realisatioD 
on tea exported in value added forms was only Re. 17.09, Rs. 13.7! 
and 20.30 respectively. This is most distressing to note as the price 
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wa.abnorm811y. l?w and it appears t1iBt in ~eality no value was 
"dded. 

1.39. The Committee have also noticed wide variations in value 
~ealisation on tea exported by the Corporation from country to coun-
try. They therefore desire that the Commerce Ministry should bring 
out a white paper periodically showing the ptice fetched by packet 
tea of different types at the last countPf in different countries, viI-a-
vis FOB Pri~e realised by us from the importing countries concern-
ed. There is no use comparing the price obtained by the TTCI with 
tbat obtained by private exporters as the Committee do not have 
tbe slightest doubt that private parties particularly the multinationals 
indulge in invoice manipulations. 

l.A. The major task of the TTCI in futUre should be to export 
teas in fintshed value-added i.e. packet tea, tea bags, instant tea etc. 
ready for sale at the last counter under its own brand names through 
its own appointed selling agents and retailers. Besides it should have 
its own sales promotion staff and should keep close watch on tbe 
performance of the marketing channels. This should be the main 
object of the Corporation. The Committee feel that with a view to 
obviating lengthy distribution channel and avoiding middlemen the 
Corporation should either on its own or in concert with the Tea Board 
Or the STC even open sales counters in various countries on an ex-
perimental basis and in the meantime strive to sell on a commission 
basis its brands of teas direct to chain stores/Cooperatives in foreign 
countries. This alone :would improve the unit value realisation. 

bU. According to the information receivedi by the Committee 
it appears that the retail price in a number of importing countries 
is several times the value realised by us. The TrCI has utterly 
failed to achieve its primary objective in any worthwhile manner. 
The Corporation has not been able to penetrate into the traditional 
markets. 

1.42. The Committee note that while claiming it has been main-
taining a close liaison with the Directors of Tea Promotion and Tea 
Board Officers in Brussels, London, Sydney, New York and Cairo, the 
COl'poration has intimated that hitheriofore Tea Board had treated 
the Corporation as a "Division" where their surplus staff could be 
deputed. It has been sug.gested to the Committee that Tea Board 
must regard TTCI in a different light and give aU necessary assis-
tance for it to develop". The Committee therefore stress the need 
for fuller understanding between Tea Trading Corporation of India 
and Tea Board. The Committee also recommend that officers of Tea 
Promotion in various countries should be utilised by the Tea Trading 
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Corporation of India so as to increase its export prospects of Pack.' 
Tea. 

1.43. The Corporation's e1tPort,..~overs 4 varieties of packet 
teas viz., Darjeeling, Assam., Niligiris and Oriental Blue in both 
"Natraj" aDd "Maya" packets as a~ NaUll'8ja Tea of Darjeelinl and 
Assam blends. The Corporation's 'Mya' range of tea won the Inter-
national OLIO AWMdfft ex.eeU .. ce ·iapaekagiJalt,far:,; the Irst tim •. 
The Committee however find that popularisation of brand names is 
being done in a cursOl'y way. AU tbat tbe Corporation does is to ask 
its super huu'kf'"tbuyers tQ undertake promotlou.. and merehandJsin, 
on tbeir behalf. The Committee feel that sucb a hali-b.-rted. ap" 
proach to export promotion ean have only a marginal effect on ex-
port. The Committee wish to stress that in order to establish its 
brand TTCI should take to mass communication media at least in 
countries where consumption of tea is high and export prospects 
bright. In the cMt""g of tea there sbould be an element of advertise· 
ment and sales promotion expenditure. 
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EXPORT DEALS 

A. Deall with LondOll 011 Tea ad Produce Co. Ltd. 

2.1. On the recommendations of Tea Board, London the Tea Trad-
ing Corporation of India entered into business transactions with the-
London Tea & Produce Co. Ltd. (LTPC) from 1975 onwards. Details 
of tea exported by the TI'CI to that Company are given below:-

Year Nett Wt. in kg. Value of Export 

Ra. RI. 

1975-76 ' 16,400'00 3,99,917' 68 

1976-77 1,37.700' 00 19,95,1143' 15 

1977-78 11.11.363' 016 50,930497' 55 

2.2. The TI'CI has intimated that Company has alrea~ paid for" 
all the shipments. However, in respect of the following shipments 
disputes have arisen:-

NameofVcael 
aDd Bill No. &: 

date. 

Iuvoice 
Date 

Quantity Rate 
per kg. 

Value Negotia- Due Realised. 
ted date of on 

on payment 

------------------------------
•• CITY OF 8-7-77 

GLOUCESTER 
79 0(4-7-" 

(Due to Mil by 
midJune but Miled 
on 5-7-77) 

•• MANIPUR 18-7-77 
75 of! 1-7-77 
(ulled on 16-,.,7) 

870 CIS C &: F £57343'00 13-'-" 25-10-77 NN }ct. 
39150kP. £1'51 (Nett.) paid. 
Blend C 3% TD 

1,0 CIS C &F . £IS~56'90 ROo,-" 31-1()-i7 l\ct )It' 
'1650 kp. £1' 80 ~ (Nett) paid. 
Blend C 3% TD~ 

2.3. Analysis of the statements furnished by the TrCI showine 
ahipments made to LPTC during the years 1975-76 to 1977-78 shows: 

16 
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payments were delayed by the LTPC in respect of the followiDl 
shipments:-

Name of v_I Q.uaDtity VallIC Payment Date of Delay 
ahippcd RI. due OD rcaliaauOD involved 

MODthaoDaya 

-. -----
•• Himachal Pradcah 200 CIS 1,'3,270 N-76 11-6-76 II 5 

120 CIS 69,977 704-76 11-6-76 2 5 1 
G. Manipur • . 100 CIS ~ 16,91,151 31- 10-77 13-1-78 2 13 

25 CIS J 
3. Strathay • . 990 CIS 9,07,257 12-9-77 11-10077 00 

... City ofGlouccatcr 18 C/S1 
870 CIS ~ 11,37,916 25-10077 16-1-78 2 2S 
150 CIS) (No pay-

mmt (or 
870 CIS) 

5. Manipur • . 170C/S 1 16,91,151 91-10077 28-,5-78 ? liS 
430 CIS.) 14-2-78 3 14 
300 CIS 19-1-78 II 13 

(1) CITY OF GLOUCESTER 

2.4. Giving details of these shipments over which disputes had 
arisen. the Tl'CI has, in a note stated tbat:-

'The buyer had instructed. us to ship the consignment of tea 
in palletised form by end May/early June 1977. The teu 
were blended and made ready for shipment on 20th May 
but '!'Tel could not get space on the ready sailing vessels 
viz. 'Jalapanki' and Indian Prestige which sailed around 
10th June. The consignment was booked on this steamer 
and the documents were passed in early June. We advised 
just prior to the final shipment date that due to late arrival 

of the vessel in Calcutta Port there would be some delay 
in the movement of the ship. In the 3rd week of June. 
we were informed that due to bad weather and poor port 
conditions further delay would take place. When we were 
about to move the cargo in end June, we were 
informed that the vessel would not accept palletised cargo 
due to shortage of space. We had advised the buyer the 
problem and the buyer reluctantly agreed to accept non-
palletised cargo. The ship finally sailed on 5th July, 1977 
nearly 3 months after the scheduled date. The steamer 
subsequently arrived U.K. port in the first week of 

I , August, 1977 and it wall found severe ci .... ge had taken 
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\,. place'; tbYtlieconsigmn~nt during transit, which\:aused 
delay in clearance. The customer had expected. the oonsign_ 
ment in the U. K. latest by mid-July but when it was 
actually received the prices in London had dropped from 
200 pence in .Tilly to 140 pence in September per kg. for 
similar tea. The customer 'l'efused to make payment on 
the ground that ~t~:! tea· had been damaged in transit and 
due to moisture ~.·:)3orption it had become mouldy. He 
had also complained about the quality. A number of 
telexE's and correspondence was exchanged and it was 
finally agreed that a Surveyor would be appointed to as-
certain the extent of the damage both in respect of quality, 
quantity etc." 

(ii) ) MANIPUR 

2.5. 2 consignments of Blend 'C' (CTC fannings) were shipped 
to the London Tea and Produce Co. by TTCL:-

170 chests-

430 chests-

Old season tea and 

New season second flush 

The customer complained about the 170 chests of tea not being upto 
the standard and refused payment. Here again, it was decided to 
appoint a Surveyor to ascertain the genuineness of the complaint. 
(iii) J ALAMANI 

2.6. The undernoted quantities were due for shipment to LTPC 
as per their orders by end July '77. 

Darjeeling Blend 
STD-163 
STD-286 
Darjeeling Fannings 

150 cases 
300 cases 
400 cases 
25 cases 

The first steamer on which booking was available was the 
~'Jalamani" whose arrival and other particulars are given below:-

MfV. 'Jalamani' loaded for U.K. & Continental Ports Arrived 
in Calcutta Port on 29-8-77 Ready fO'1' loading at 11 KPD 
on 19-9-77 Closed her exports on 23-9-77 Sailed from Cal-
cutta on 10-10-77. 

TICl's entire cargo was ,delivered for shipment before closing of the 
steamer on 23rd September. The vessel did not sail until 10th 
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October and the documents were negotiated by Tl'CI's bank.er~ on 
27th October, 1977. 

(iv) JALAKALA 

2.7. The following quantities were due for shipment as percus-
tomers orders in the month of October '77. 

Blend 'C' 

LT Packet 113 gm. 

Darjeeling Fannings 

OOOC/s. 

1521C/s. 

25C/s .. 

The earliest steamer available was the 'Jalakala' which was due 
in Calcutta Port in end October. The vessel, however, arrived on 
7th November '77. '!TCl's consignments were made early for ship-
ment by end October, 1977 and sent to the docks as soon as the 
vessel was ready for loading between 7th and 10th November, '77 
i.e. before she closed for exports on 10th November. However there 
was some delay in her sailing due to congestion in the boardj,ng shelf. 
I,t sailed for Calcutta on 27-11-77. 

2.8. The consignment of 600 chests of Blend 'C' valued at £47,142.00 
sent by nCI against a contained order was not accepted by the 
London Tea & Produce Co. This consignment was shipped per 
Jalakala alongwith 3 other lots in end November '77. TTC received 
a telex from the buyer requesting it to withhold the shipment of 
600 chests Blend 'C' as this was no longer'required by theLPTC as 
1t had excess stock of 'C' Blend due to late arrival of the previous 
consignments. The cons;gnment of 600 chests had already been 
loaded on the steamer, when TI'CI received the telex. During the 
TTCl's representatives' visit to abroad, he had persuaded the buyer 
to reconsider their decision and he had agreed to accept the consign-
ment when the London market improved. Unfortunately, there was 
no improvement to the London Market and the buyer did not accept 
this consignment and it was warehoused !in London by the State 
Bank of India at TTCI's request. All efforts aI'e being made to dis-
pose of this tea and in fact 100 chests have since been sold to MIs. 
Bewlys, London at a price of Stg £ 1.55 per Kg. on 23-7-78. 

2.9. Even if TTCL is also to sell the balance of quantit)" of 500 
chests @ £ 1.20, it is still likely to suffer a loss of Rs. 2.28 1a1ms as 
per details Invoice Value (C&F AvoDmouth inclusive of 3 per cent 
trade discount) £48,600/- (@£1.80/- Kg.). 
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£10458/-

£47,14a/-

-Ra, 6.8lj,559/-

Tea OOit RI, 17' 00 per kg, 

Export Duty 5' 00 

Packaging COlt, I ' 00 

Freight , I' 55 

Intereat' @ 141% (15-5-78 to 15-u-78) I' 85 

£ 1375/- paid to S81 on alc ofotber chargea ) 
plu, £2000/-, b~ing paid to ,?u: broker alc, r 
catalogue prmtmg It commlulon, , J I' 94 

TOTAL RI, 118' 34/kg, 

Leal value realised for 100 cheata(45°O Itp.) 
lold to M/_, Bewlya, Ireland. . ,RI. 98,947' 21 

Re. 6.66,232 ' 79 

Expected to be realieed on aale orbalance 500 
cheats @ I ' 110 • RI. 4.37,4°0' 00 

Expected LOll . R,. 2,28,832.79 

.1 

RI, 7,65,180' 00 

2.10, On 22-7-1977, Shri A. K, Ghosh, Deputy Marketing Manager 
of TrCI recorded the following Note:-

"Mr. Kartar Munde, Managing Director of London Tea & Pro-
duce Co. Ltd. has telephoned today requesting us to ex-
tend 120 days payment terms for all future orders instead 
of present payment terms-90 days DjA. Although we 
had been extending payment terms of 90 days D I A with the 
exception of one or two occasions all our Bills were paid 
within the validity date i.e. 90 days. Since LTPC has 
placed orders for considerable quantity for various items 
such as Blend 'C', STD 163, Darjeeling Leaf, LT packet 
etc, for shipment to be effected on a long term basis. It 
is sugges~ that we should accept payment terms 120 
days D/A for all future consignments. It'is also proposed 
while payment terms of 120 days D/ A is accepted, we can 
always cover the interest of extra one month in our pric-
ing i.e. we shall take sterling Pound rate on the basis of 
our bank's advice for any bill to be paid 120 days basis. 
There appears to be downward trend in prlces." 
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The Chairman and M.D. of TTCI approved the aforesaid proposal 
provided the additional interest charae waa covered in the price 
charged. 

2.11. On 1-11-1977, State Bank of India, Calcutta sent ~o Tl'Ct the 
following extract of a letter dated 31-10-77 received by them from 
Baraclays Bank Ltd., London:-

"Re. Negotiations OBIBE177140-44 dated 31-10-77. Awaiting your 
confirmation for extension of Tenor Barclays Bank Ltd., 
New Delhi. Please be good enough to furnish us with such 
instructions as would enable us to settle this outstanding 
transaction at an early date. We have observed that Bills 
drawn on MIs. London Tea and Produce Co. Ltd. London 
are invariably not paid on due date. Please advise us the 
reasons therefor. Please note that any action overdue 
interest for the .transaction will be on your account:' 

2.12. On 8-11-1977, Shri A. K. Ghosh, Dy. Marketing Manager, 
referred to SBI's letters dated 29-10-77 pnd 1-11-77, sent the following 
reply to the CBI Calcutta: 

"We have taken up the matter with M/I. The London Tea 
& Produce Co. Ltd., U.K. and have advised them for im-
mediate payment. However, any overdue interest on this 
account, we confirm, will be borne by us." 

2.13. The Committee wanted to know why undue favour was 
shown by TTCI to London Tea & Produce Co. by liberalising the 
terms of credit from 90 to 120 days, the TTCI has in a note, explain-
ed that:-

"We received intimation from our bankers on 1st November, 
1977 that the documents relating to the shioments made 
in the 'City of Gloucester' had not been honoured. On re-
ceiving this information our Export DiviSion contacted the 
London Tea & Produce Co. over the telephone when they 
advised that they had given us clear instruction to execute 
their orders at intervels of at least one month. The first 
shipment was due in end May, but due to non-availability 
of U . K. steamers the cons1gnment was booked 0'1 the ICity 
of Gloucester' which was due to sail by mid June. How-
ever due to various problems of low draft, the vessel final-
ly sailed on 5th July 177. The second consignment which 
was due for shipment in end-June/early July was booked 
on the 'Manipur' which was due to sail in early JUly. The 
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,;,essel finally sailed.. (In 16th July. The documents relating 
. to 'City ()f Glp1;lcestor' was negotiated on SthJuly '77 and 
, beca..me" due for pa"yment by the LTPC on 26th October. 

When our E.xport Department contacted LTPC on the 
telephone they advised that as the two consignments (City 
of Gloucestor' & Manipur) had arrived bunched together 
they could not make £ 193861.86 payment immediately and 
requested us to gr.ant them further 30 days credit to enable 
them to make payment. In the circumstances and in view 

of their gOod record in the past, our Export Department 
agreed to grant further 30 days fOl" payment which meant 
that the payment for City of Glouce.stor would be due on 
26th November and payment for Manipur would be due 
on 30th November." 

2.14. The Committee wanted to know if the. RBI had advised TTCI 
to take ECGC coverage for all its exports. TTCL has, in a note, inti-
mated that:- • 

"It is the genel"al practice that every company is to inform 
their banker every details of their prospective over'seas 
buyer for the purpose of negotiations of their bill with the 
bankers. Before negotiations the bankers usually obtain 
the status repor't of those foreign buyers either through 
their branch in those countries" or through their corres-
pondent bank. If the bankers feel that the insurance 
coverage under the ECGC is necessary, they Rdvise' their 
clients accordingly. RBI has no directive in this regard, 
rather most of the nationalised banks follow one principle 
of not adviSing to take ECGC coverage unless the fore:gn 
buyers belong to a politically hazatduous countries or the 
status report of the foreign buyers is not good. On the 
same principle we are furnishing every details of our 
foreign buyers to our banker's. In case of LTPC the State 
Bank of India did not advise to take ECGC coverage on 
the ground that they have no adverse comments on them. 
Moreover, the company is s:tuated in U.K. which is not 
a politically hazarduous country." -. 

2.15. The resume of efforts made by the TTCI to resolve the dis-
putes about delays in shipments and damage in transit and the out-
come thereof is given below:-

(i) MIs Cow White, London were appointed as Surveyor. 
However, they could not su1)mit survey report due to non-
cooperation of LTPC. 
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,,,@),J>u,ring l:I.is visit to U.K., the, .representative of Tl'CI 
.. , ""(S~i A..·K.,Maz.~, FA&CAO)met'Shrt.K. S. Munde • 

. ·Managing·.Dire~~ o~,~ndon T~a ·&·PrOduce Co. Ltd. 
8hri Munde is reported to have made a statement that 
,amount oft 12.6,900· was outstanding. in respect' of slUp-
ments made by TTCI and received by L'!1JC. E»cept in 
this meeting Mr. David Panter and Mr. Philip of Cow 

• White, Lori4on were present in all sUDsequentdfscussions. 
On being pressed for payment, Shri Mun(ie submitted a 
counter claim on fiCr on the following among other 
grounds:-

(1) Credit note for £ 24,000 in respect of .JOcport Duty 
charged on shipment of blended tea for which contract 
was entered into before date of imposition on Export 
Duty. 

(2) Credit note at th,e rate of .35 p. per kg. in respect ot 
shipments of bulk blended tea on the grounds that 
these were substandard. 

(3) Compensation for loss on profit on account of delayed 
shipments by 'ITCI. 

(4) Compensation @ 20 per cent of CIF value for packeted 
tea shipped to LTPC on account of inferior. packaging. 

(iii) After several discussions with Shti Munde, Mr. Panter 
and the representative Of TTCI offered to accept 
£ 18000 less than its total dues in full and final settlement 
of its claims in respect of all transactions upto date of 
such settlement. 

(iv) LTPC did not accept the aforesaid offer as it felt short 
of their claim of about £ 24000 on '!'TCl. 

(v) Stephenson Har Wood of Saddlers Hall, London, who 
were engaged by the TTel's representative, advised that 
the only cO'Urse left for TTCI was to file a case in the 
Commercial Court of London. 

(vi) On 23rd January, 1979 Queen's Bench Division of the 
High Court of Justice of London passed the following 
order:-

(1) That judgement be entered against the ~dant 
(LTPC) for £ 49,037 and that the execution of the said 
judgement be set for 28 days i.e. 21-2-1979. 
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(2) That judgement be entered against the Defendant 
for a :further £ 64,466 and that the execution of the said 
judgement be set by 31st March,. 1979. 

With regard to the balance outstanding from LTPC, the matter 
w1ll be decided on trial. 

2.16. Giving background of London Tea & Produce Co. Ltd. the 
witness informed the Committee during evidence that a Company 
called We1lbeck & Co. was floated by Mr. Martin Bill and Mr. Munde. 
i'hey were in close touch' with the Tea Board, marketed Indian Tea 
in packets in U.K. In 1975, they changed their name to London Tea 
&, Produce Co. 1 I . ,)f 

2.17. The Committee desired to know if London Tea & Produce 
eo. with whom TTCI had been having business transactions since 
1975 was a finanCially souna party with bank support and if so, why 
it could not settle TTCl's' bills: TTCr furnished to the Committee 
n. copy of the Report submitted by Shri K. K. Mazumdar, FA&CAO 
on his .visit to U.K., .which. inter alia revealed that: 

"Although LTPC was doing well in the London market with 
their packaged brands' it appeared' that they had extend-
ed·themselves and were going through cash flow prob-
lems and. therefore they could. not· settle TTCr bills for 
the time, being.'~ 

2.18. During evidence,. the· Committee . a~ked if LTPC had 
defaulted in payment for the fi'l'St time in .1975 shipment only or 
whether such delays in payment had occurred in the past also. In 
reply, the Chairman arid 'M.D: of ITer' said in' evidence:-

. . 
"I do not recollect." , 

2.19. The Committee enquired that if the Chairman and M.D. had 
wanted to find this out, was there· anyone in the, TTcr who would 
have prevented him from doing so. In reply, the witness said:-

- - . 

"N() one. If I wanted to ,find out"I could have found out." 

2.20. The Committee desired to know if it is an established 
practice that whenever a buyer failed to make Payment on due date, 
iriterest: on such delayed paYment was debited to buyer's account 
and if s@ why was a departl.1fe made by the TTCI' in the case of 
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LTPC. In reply, the Chairman and Managing Dirt!Ctor said in 
evidence:-

"There are a number of cases when parties do not get pay-
ments in time. If good business relationship exists, these 
things are condoned." 

2.21. In a Note furnished after evidence, TTCI intimated that 
before the City of Gloucestor Shipment all the bills We1'~ paid more 
or less on time by LTPC. 

2.22. The Committte asked that when payment of £57343.00 due 
on 25-10-1977 from LPTC on account of consignment of 870 chests 
of Blend 'c' tE'a shipped by Clty of Gloucestor was not received by 
that date, did the TTCr care to find out from the Bank whether or 
not the aforesaid payment had been made. In reply, the witness 
fltated:- i . 

"We don't get telex from banks direct. Calcutta bank would 
let us know from time to time when payments were re-
ceived. There has been considerable delay in this regard. 
The document was given in July. 1977 itself. The State 
Bank of India sends our document to the State Bank in 
London. We do not know when it was presented but 
obviously it should have been presented on 25th October, 
1977 .... " 

2.23. Asked Why inspite of having received on 1-11-1977 a written 
communication from the State Bank of India, Calcutta about LTPC 
defaulted in having making payment for this City of Gloucestor 
Shipment TTCI did not withhold further shipments of tea to that 
Compa-ny, the witness said:-

"No shipments were made after this .... there is nothing hanky-
panky. It could have been error of judgement ... r wUl 
give you the dates of loading of Jalamani and Jalakala." 

2.24. The Committee observed that it was quite likely that LTPC 
might have clev~r1y managed with the State Bank in London not 
to send any intimation about default in payment for city of 
Gloucestor shipment, till the other ships were loaded. The witness 
reiterated in reply:-

"After recEc'iving intimation, we have not made Rny shipments. 

738 LS-3. 

Inspite of the fact that many orders were pending, we 
did not make any shipment. In fact, we did complete our 
orders." 

, ,I , 
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.2.25. According to letter dated 20-9-1978 from Shri P. N. Mooker-
jee, Freight Brokers, 'Jalamani' and 'Jalakala' were loaded on the 
~~tes mentioned against each:-

-------"----
Vessel Arriv!'d Ready for Clme~ for Sailed 

in Port loading export' on frem 
on on Calcutta. 

--.----------------
(i) JALAMANI 29-8-77 15-9-77 23-9-77 

(NSD Bya) 
19-9-77 

10-10-77 

(II KPD) 

(ii) JALAKALA • 7-11-77 7-I1-77 10-11-77 27,11-77 
(II KPD) 

. 2.26. It will be seen that TTCI had ample opportunity to with-
hold their Jalakala Shipment to LTPC. But it did not do so be-
c~se un~er the extended term of payment, no payments for 'City 
of'Gioucestor' and 'Manipur' were due until 26-11-77. However, when 
after extended credit, payment from LTPC was not forthcoming and 
complaJnts wefE.~ received, shipment of all outstanding orders were, 
it has been stated, withheld. TICI had on its books the following 
quantity still due for shipment:-

"25 chets Da'l"jeeling Fengs valued at £ 2715.40 
100 chets STD-233 Valued at £ 6596.00 

2.27. The Committee pointed O'Ut that sometimes complaints 
about quality of teas were engineered by the buyers as an excuse 
to evade payment and enquired if LTPC might have resorted to 
that. In reply, the representative of TTCI said "Perhaps". The 
Chairman and Managing Director of TTCI added:-. -, 

"We had no reason to believe that they would engineer 
things like that. We stopped the shipments afterwards. 
50 per cent of their orders remain unexecuted." 

2.2B.The Committee desired to know if LTPC had brough up their 
complaint of damage of tea immediately on arrival of City of 
Gloucestor shipment and if not, was it not an after thought. In 
reply, the Chairman and Managing Director of ITCI stated:-

"In the City of Gloucestor 'they could not take delivery of the 
lots when they arrived in August and they advised us 
that there was damage and it had to be checked. I think 
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in September or early October they said that the damage 
was quite severe and that the tea was not upto the 
standard." 

2.29. The Committee enquired if it was a fact that TTCI had 
reduced the price of "London Pride" (LT Packets) more than 
once after fixmg it once. In 'l'eply, the Chairman and Manag-
ing Director TrCI said in evidence:-

"I don't think so unless it was for a different tea .... We 
changed the price because we changed the blend." 

2.30. Asked if the change in blend was for the better or fer the 
worse. the witness stated:-

"For the worse. They wanted a cheaper blend." 

2.31. In a Note furnished after evidence, TTCI has intimated the 
following factual position:-

"(iI) LTPC had ordered on TI'CI for supply of London Pride 
(LT Packets) in June, 1977 containing Orthodox BOP 
blend (STD-233) and the price qUbted by 'ITCI was £ 2.00 
per kg. C&F. Avonmouth including 3 per cent Trade Dis-
count. The price was based on a tea cost of Rs. 18 per 
kg. and 16 per cent profit marginal high Freight sale. 

(ii) Later LTPC advised TTCCI that Pure Orthodox blena 
would not be suitable for the London Market and at 
their request we sent them 3 further samples-samples .. 
marked 233A, 233B, 233C-whi.ch was a blend of Orthodox 
teas. 

(iii) Thereafter TrCI was advised by LTPC (vide letter 
No. GDIWTILTP dated 25-7-77 addressed to Shri A. K. 
Ghosh of TI'CI, that pure Orthodox blend would not 
serve the purpose for LT packets and were advised to 
send samples of CTC blend. A new sample marked STD-
288 with CTC, BOP, & BP teas was sent and it was 
finally accepted by LTPC vide cable dated 29th July, 1977. 

(iv) The price quoted by TTCI for this blend was £ 1.90 per 
k~. C&F with 120 days payment tenns based on a tea cost 
of Rs. 17 per kg. which was ruling in end June/earlv Julv 
'77. L TPC made a counter oft'er of £ 1.80 per kg. whicb was 
accepted by us as by that time the tea market had shown 
a downward trend and the tea cost of STD-288 types of 

. teas was around Rs. 16.51) per kg. At £ 1.80 per kg. TrCr 
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were covering a profit margin of 14 per cent of 90 days 
payment terms. 

While the Indian Tea market was showing a downward trend, 
there was a sudden coUapse in the London Tea market 
& after LTPC had a':ceoted our price £ 1.80 per kg. vide 
their Cable dated 29th July '77 they sent another telegram 
immediately after the London a'Uction on 2nd August '77 
advising us to withhold productnon of LT packets as 
London market prices had dropped sharply. 

(vi) As LT cartons had already been printed and as there was 
a down word trend in the tea market, we telephoned LTPC 
to E'uquire the maximum price they could pay for LT 
packets. They agreed to accept £ 1.65 per kg. C&F includ-
ing 3 per cent Trade Discount on 90 days payment which 
was acceptable to 'Us as by that time (early August '77) 
the tea price had dropped to Rs. 15.50 per kg. At £ 1.65 
per kg. a profit margin of 11 per cent could be maintained. 

(vii) By cable dated 8th August '77 received on 9-'8-77 in 
Calcutta, LTPC advised us ahat the best African tea was 
selling in London at £ 1.45 per kg. and it would be risky 
to ~ell LT packets at £ 1.65 kg. 

(viii) We worked out our costs again & found that on the basis 
of tt'a prices prevailing the tea cost for the blend would 
be Rs. 15 per kg with more chea·per Dooars tea having 
similar liquoring q'uality and at £ 1.60 per kg, our profit 
margin would be 10 per cent. As the packaging materials 
had been procurred and TTCI was very anxious to enter 
into the U.K. market with 100 per cent prepakaged Indian 
tea and break the monopoly of the four U.K. giants i.e. 
Lyons, Brooke Bond. Coops and Tvphoo we decided to 
quote a price of £ 1.60 per kg. A Trunkcall was made 
(by Shori E.P.O. Brien of TTCI to LTPC) on 11-8-77) 
and the final price of £ 1.60 per kg was accepted by LTPC. 
(Letter dt. 11-8-77 does not record reason for this reduc-
tion in price). 

(ix) Finally 1521C/S of LT oackets were shipped jn Novem-
ber '77 to LTPC. 

(x) Subsequently LTPC had asked for reduction of price for 
LT packets b'llt, as TTCI was not willing to reduce the 
price, it is reported that they htld placed orderS' 'on Jokai 
Tea Company at a reduced price of about £ 1.50 per kg. 
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2.32. The Committe£' enqu:r2d why the FA and CAO had 
appro'ached Gow whites of London to select the Solicitors for the 
TTCI. The Committee pointed out that it would have been better 
if Legal Advisor of the Indian High Commission had been consulted. 
In reply, the representative of TTCI said in evidence:-

"This was a Solicitor's notice and before we move the court, we 
'W ill do that also." 

2'.33. The Committee are perturbed to note that during the course 
of its busine3s dealings with the London Tea &. Produce Co., the Tea 
Trading Corporation of India had been bestowing one undue favour 
after another on that Comp:l:ty :n utter disregard of sound buaiDeIB 
,Principles and commercL.1 .. rattices. First, even though London 
Tea &. Produce Co.. had refused to pay for 870 chests weichlnl 
39150 kgs. of Blend 'C' Tea (value £57443) shipped in Ju)y, 1977 and 
for another 170 chests weighing 7650 kgs. (value £13356) on the pre-
text of poor quality and/or severe damage in transit, TTCI did not 
stop subsequent conslgmnellt o~ tea shipped by "Jalakala" in Novem-
ber, 1977 a P3rt of which (value £471(2) was also rejected by the 
Company. The Chairman-cum-Managing Director, TTet stated in his 
evidence that there was no ruson to believe that the Company 
would engineer things like that. 

2.34. Secondly, on a telephon ic request made by Managing Direc-
tor of I.TPC on 22nd July, 1977 Tea Trading Corporation Iiberalised 
the credit terms in favour of London Tea & Produce Co. by extend-
ing the periud of payment of bills from 90 to 120 days for reasonl 
best known to the Corporation authorities. Further instead of chug-
ing interest for delays in payment for shipments of tea made to the 
Company, l'ea Trading Corporation in its letter dated 8th November, 
1977 -to SBI Calcutta. agreed to bear such interest itself. 

2.35. Thirdly the Tea Trading Corporation after quoting the price 
of £2.00 per kg. for L.T. Packets SID·Z33· (orthodox BOP Blend) 
in JUDe 1977, went on reducing the price supplying fresh samples of 
Lea uwloubtedly to oblige the Company. The Company accepted Oft 
28th July, 1977 the prlce of £1.80 which was again got revised to 
.4!l.U Iter I..g. on 2nd August, 1917. But on 9th August, 1977 ncr 
quote.d a ItUi lower price of £ 1.60 per kg. which was accepted by the 
L'l'PC and ShipDlent made, 

2.36. It is dear that antecedents and financial standing of the 
foreim company were not verified before entering into busbless deals 
and what was worse no timely watch on the behaviour of the Com-
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pany especially with regard to payments was kept. All this borders 
on favouritism or unusual behaviour for what considerations the 
Committee arc unable to understand. Looking at the nature and 
extent of CODl~cssions bestowed on this Company, the Committee can-
not but call for a probe inb the nCl's export deal with this Com-
pany. They would await the outcome of the probe. 

2.37. On the whole a sum of £ 1,26,000 was due from the LTPC 
for the supplies made and the Company put up a counter claim of 
£ 24.0tJO. TTCI had to ultimately file a suit against the Company 
.fter the Committee expressed their serious displeasure during evi-
dence. The Committee were info~ed that in January, 1979 the 
Queen's Bendh Division of High Court of Justice had passed an order 
that judgement be entered against the Defendent (LPTC) for (i) 
£ 49,037 and that execution be set for 28 days i.e. 21-2-1979 and (ii) 
further £ 64,466 and execution be set by 31 March, 1979. As regards 
the balance outstanding from LTPC, the matter, it has been stated, 
will be decided, on trial'. The Committee would like to be apprised 
of" the decision of the trial court and the recoveries made. 

2.38. The Committee are extremely unhappy that due to the mis· 
llalldling of the business the Corporation landed itself into avoidablo 
complications which resulted in locking up of capital aud diversion 
of the energies of the executives. 

.... 'f 

B. Contract for Supply of Tea to Iran 

,,·.2.39. In January 1978 TI'CI had negotiated a contract for supply 
of; 2e5 tunnes of blended bulk tea with buyers in Iran through the 
E~port HOUSe Div;sion of Dunlop (India) Ltd. This business was 
negotiated against payment terms of irrevocable letters of credit for 
100 per cent value of the goods and the shipments were to be made 
in February and March 1978 @ 150 tonnes and 135 respectively. 

2.40. Due to non-availability of a suitable sailing opportunity to 
Kho~rtmshahr Port (I!'an), the February shipment could not be 
effected in time and on TTCI's persuasion the buyers agreed to accept 
bOoth the consignments in March 1978. The shipments were accord· 
ingly effected in March in 2 vessels--'A.mir Khosrow' and 'Kedera-
i'l.Qth" 'l'cspectively but unfortunately the ships sailing was delayed 
considerably due to low draught in Calcutta port and other problems. 
The vessel "Amir Khosrow" sailed on 9th April and the Kedernath 
sailed on as late as 8th May 1978. 

",' t • 
. 2~41. In fact, TTCI had requested Shipping Corporation agentsfol' 

Aaii~ K.hO!lt'OW to take both the consignments but due to low draught 
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SCI refused the second consignments. By the time the stean'lerers 
sailed some of the Letters of Credit had expired and the Export 
Division of the Dunlop India Ltd. could not negotiate the documents 
with their bankers. At the instructions of Dunlop's Tehran Agent, 
the documents were forwa'l'ded by Dunlop's on coilection basis to 
the buyers' baqkers. As the vessels had sailed very late from Cal-
cutta and the Letters of Credit had expired, the buyers refused to 
accept the documents and were not willing to take delivery of the 
goods on the plea of delayed shipment. When Dunlop Export Divl. 
sion insisted that the impacters should honour the documents on our 
persuas'on, the buyers had argued that the documents were not in 
order and they would not accept the consignments. 

2.42. Finally Dunlop's Agent in Iran requested TTCI through 
Dunlop that a discount of Rs. 5/- per kg. should be offered.. There-
after Dunlop's Tehran Agent indicated that even if TrCI was to 
offer a discount of Rs. 5/- per kg., there would be no firm commit· 
ment that the consignment would be lifted '~y the importers at the 
discounted price. As this proposition was unacceptable, TrCI made 
an offer through Dunlop to settle this iSSue at a discount of Rs. 2/-
per Kg. on tl;le condition that Dunlop would depute a representaU've 
and the matter Elhould be resolved on the spot. It was also agreed 
that if the discount of Rs. 2/- per Kg. was not acceptable to the 
buyers, t~e consignment should be 'recalled at Dunlops cost as they 
were also involved in this matter as much as TTCI and sh!pmeat 
was made on their request. Dunlop's, however, were agreeable to 
share the cost of recalling the consignment only on 50/50 basis after, 
several discussions on the subject. Accordingly Dunlops repres~ta
tive visited Tehran to settle the issue and was able to convince !lOme 
of the buyers to accept 45 tonnes of tea at the original invoice price. 

2.43. Reasons for non.acceptance of the cargo as mentioned by . . ~~ ",: Dunlop's representative were as under:- . ". 
. . I 

(1) During the ea'l'lier part of 1978 (January/March) there had 
been a phenominal increase in the import of tea tato I_ 
following a rumour that the import duty tor ~a In .Iran 
would be increased substantially. . . 

" ," 
(2) This had led the traders to import . large "quantfties of·· tea 

into I'l'&.n in order tocash .. in on the deal when tbeimport 
duty was increased later around and March. " . 

(3) Durlng Mr. Narain's visit, the stoCks bf tea Wf!'le reported 
to be around 25,000 M. T. whleh -is roughly double the 
annual tea import into Iran. 
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(4) Later, the Iran Government did not revise the duties on 
import of tea into Iran and as such the traders' speculative 
hopes were not realised. In the circumstancp.s the market 
prices for tea in Iran virtually crashed and many traders 
backld. out of various deals. It was also clear that the 
buyers who had placed orders through their agents MIs. 
Tarahind Co. were also speculators who took advantage of 
the s!tuation and tried to find lame excuse to refuse 
acceptance of tile consignment. 

(5) Strong rumours of political disturbances similar to that 
of Afghanistan were building up at that time and the busi-
ness circles enticipated considerable disttrrbances of trade 
and general activity. Moreover, those who were financing 
business in Iran were transfering their funds elsewhere in 
apprehens'on of the political disturbances. 

2.44. It was therefore, decided to recall the consignment at a cost 
of 50/50 basis to be shared between TTCI and Dunlop's Export Divi-
sion. The Averjlge tea cost of 240 tonnes tea that were brought 
back. 

2.45. Was Rs. 12.87 per kg. The entire consignment had been 
stored in TTCl's godown and the teas had been sutlised in the exist-
ing pllcket tea blends for Libya and Afghanistan and 'Maya' teas. 
The matter has now been ful~y resolved. 

2.46. During evidence the Committee were informed that 'ITCI 
had paid 5-1/2 per cent to Dunlop in this deal, of which 4-1/2 was 
paid to their agent (Tarahind & Co.). 

2.47. As rega!ds loss incurred on br'nging back the consignment 
from Iran, the witness deposed that the value of this consignment 
of tea exported to Iran was around Rs. 60 lakhs. The actual loss 
including the cost of bringing it back is estimated to be Rs. 2.5 ~o 

Re. 3 lakhs. 

2.48. The Committee decided to know the reasons for sharing 
with Dun10ps the cost of recalling the consignment from Iran on 
50/50 basis when it had earlier been agreed upon that the consign-
ment should be recalled at Dunlops cost. The Tea Trading Corpora-
tion of India stated in a note:-

"In view of the fact tnat the tea had already arrived in 
Khorramshahr (Iranian port) and the said buyers had 
'fe(used to accept the delivery, the edporters Dunlop and 
TTCI the s~lippers we:e in a quandry. The Corporation 
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endeavoured to take a stand that it was the responsibility 
of the Exporter to dispose of the goods but Dunlops con-
tended that had the goods been sent on time they would 
have been able to negotiate the documents within the LIC 
validity period and the problem would not have been 
arisen. After a number of discussions, it was agreed. that 
it would be to the mutual interest ot Dunlop and TrCI 
to send a representative to Iran in order to dispose of the 
goods at a best possible price otherwise the goods would 
have to be brought back on tOe basis of sharing expensett. 

The main reason given by the buyers for non-acceptance of 
documents was delay in shipments. The exporters-Dun-
lops could not be held responsible for this. However, 
TTCI were able to persuade Dunlop to pay 50 per cent of 
the expenses incurred for bringing the consignment back. 
The Dunlop representative visited Iran &lld offered a dis-
count of Rs. 2/- per kg. to the buyera which were not 
acceptable to them. They were insisting on It discount of 
RI. 5/- per kg. without gurantee of purchase. Under the 
circumstances and also because of the unhealthy political 
suitation in Iran it was decided to bring back the cargo 
to India." ' 

2.49. Commenting On the aforesaid decision to 'l'ecall the consign-
ment from Iran on 50/50 basis, TTCI has, stated:- . 

"In retrospect considering the present political situation in 
Iran this was a wise decision otherwise in view of what 
took place in Iran the goods would have been remained 
there incurring heavy demU'1Tange and would not have 
been lifted by the buyer incurring a huge loss to the 
Corporation. " 

2.aO. "The 'I'TCI has also intimated that as per their books" there 
is no outstandings from Dunlops. 

2.51. As regardFl delay in shipment of tea to I'l"an, Chairman & 
M.D. of T.T.C.I. said in evidence:-

"Our warehouses were on atrik~ in January-February-March, 
and our teas were stuck up in the warehouses for th'l"ee 
months. We could not take the teas out and we had to 
make alternative an augement. As soon as we got the 
alternative teas, we tried to get the blends ready ...... 0' 
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2.52. Asked if a irrevocable letter of credit was not insisted upon 
in this case, the witness said:-

"In this case the Dunlop have an irrevocable letter of credit .. , 
But the buyer said that as our shipment were delayed, 
they were not going to accept it, except 40 tonnes." 

2.53. When thE. Committee po;nted out that an irrevocable letter 
,of credit meant that the money was paid to '!'TCl's account, the wit-
.ness clarified:- ' 

"It was not us; it was the Dunlops. They were the exporters. 
They could not negotiate because the shipment was late ... 
It is pU'rtly Dunlop's money (which is stuck up). They 
had given us some advance. There were a lot of people 
who hl'ld suffered like this because the situation in Iran 
had" become volatile." 

2.54. 1'be Committee regret to note that ,on the basis of a con-
tract negotiated in January 1978, 285 tonnes oe blended bulk tea 
which were to be supplied in February and March 1978 to Iran 
through Export House Division of Dunlop (India) a multinational 
1yre manufacturjng company, against irrevoca"le lettel's of credit for 
100 per cellt vlIlut. of goods was actually shipped in April/May, 1978. 
The delay in shipment was said to be due to strike in TTCl's ware-
houses from January to March, 1978, low drought in Calcutta Port 
and other probJems. By this time the lettertl of credit had expired 
and the buyers in Iran refused to accept the delivery of tea on the 
pie!! of delayed shipment. The Committee have been informed that 
Dunlop's Tehran Agent indicated that even if we were to offer a 
discount of Rs. 5/- per kg. there would be no firm commitment that 
consignment would be lifted by the importers at the discounted price. 
TTCI made a counter offer of discount of Rs. 2/- per kg. on the condi-
tion that Dunlop would depute a representative so that the matter 
could be resolved on the spot. It was also agreed that if the dis-
count of Its. 2 per kg. was not acceptable to the buyers, the consign-
ment should be recalled at Dunlop's cost as they were also involved 
as this shipment was made at their request. Dpnlops representative 
visited Tehran and was able to pursuade Iranian importers to ac-
cept 45 tonnes of tea at the original invoice price. The remaining 
240 tonnes of tea was brought back to India and the cost of recalling 
the consignment was shared between Dunlop and TTCJ on 50/50 
bast.. though the original decision was that the entire cost would 
be met by Dunlops. Apart from bearing 50 per cent of cost of re-
calling this consignment. 'fTC1 had also paid 51 per cent Commission 
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to Dunlops for tbis deal. Dunlop representative is stated to have 
admitted that the buyers who had placed orders through their Agents 
(M/8. Tarahind Co.) were specu1ators who tried to take ad\'8ntage 
of the situation. It has been shted that trade~ in Iran had imported 
large quantities of tea following nunours that import duty on tea 
in Iran would be increased substantially but when this duty was 
not raised, prices of tea in Iran crashed. Many traders ill Iran are 
stated to have backed out of various deals. 

2.55. Although the tea brought back from Iran is stated to have 
been somebow utilized, the Committee would like to know how 
much loss was caused to the TTCI and what was the liability of 
Dunlops to rccoup that loss as well as the extent to which the liability 
was discharged by them. It is surprising "ow Dunlops (India) a 
multinational tyre manufacturing company .coUld come into this 
business .. The Tea Trading Corporation of India should learn a les-
son from this export deal and not faU an easy prey to speculators 
who ore not prepared to honour their commitment. This case gives 
rise to some suspicion. 

C. AfghanIstan Orders for Supply of Tea 

2.56. In 1975-76 TTCl secured. an order for 1000 tonnes of packet-
tea to be supplied to Afghan Food Department at an average price 
of Rs. 17.68 per kg. against payment terms of 50 per cent at the time 
of shipment and 50 per cent to be kept in a Bank for import of dry 
fruits by STC. Out of 1000 tonnes, 400 tonnes was sub--contracted 
to Balmer Lawrie & Co., as 'ITel did not have the infrastructure to 
maintain ,the delivery scheduled stipulated in the contract. 

2.57. The Committee were informed by the Chairman and M.D. 
of 'ITCI during evidence that a sum of Rs. 6 lakhs was outstanding 
against the STC on account of the aforesaid barter deal. The pro-
blem, said the witness, was that:-

"STC did not buy the dry fruits 00. time and they took a long-
time to buy them because they had some difficulties with 
the Afghan Government. When they bought the dry 
fruit, the exchange rate had gone down and they could 
not get enough dry fruit. About Rs. 7 lakhs was the 

. difference. They are saying that they will pay us Rs. 7 
lakhs and we have said that since we have sliped our tea, 
it is their responsibility for not buying the dry fruit on 
time. TI;te Ministry have heen apprised and they have 
already held two meetings." 



No order was given in 1976-77. Next order was obtained in 
1977-78 for 100 tonnes at Rs. 20 per kg C&F. 

2.58. With the change in the Afghanistan Government, con· 
Biderable discussion took place between Indian Embassy, TTCI, 
representative for a larger quantity. In September, 1978 a con-
tract was signed for 4,000 tonnes at a price of Rs. 18 per kg. on the 
condition that 50 per cent of the total value-Rs. 3.6 crores would 
be given as advance in 1978 and balance Rs. 3.6 crores in June, 1979. 
TrCI has pointed out that this advance would tantamount to an 
increase in revenue by 70 paise per kg. making a ,total of Rs. 18.70 
per kg. A higher price would have 'been obtained had not an 
Indian Exporter, viz., Messrs. Intersales quoted Rs. 17 per kg. for LA 

superior FOP grade o.f tea. TTCI secured the order for 4,000 
tonnes only due to the influence of TTCl's representative. 

2.59. After the first order was received in JulJy, 1975 from 
Afghanistan for packet tea, a shipping agent was appointed in 
Bombay after advertising in the papers. Shipments had to be made 
via. Karachi on a 3rd flag steamer. No such shipping opportunity 
was, it has been stated, available from Calcutta. Tbe Shipping 
Agent, Messrs. Avtar Singh & Co, who was handling most of the 
Afghanistan shipments from Bombay, was .. appointed by '!'TCl 
The rate quoted to TTCI by them was said to be reasonable. No 
other Clearing Agent had quoted. They also handled TTCI's ship-
ments to A:fghanistan from Amritsar. 

2.60. Commenting on the quality of service rendered by Mis. 
Avtar Singh & Co, TTCI has, in a note, stated that:-

"The service rendered by them had been satisfactory and we 
have received no. complaints from the buyer. In 1978, 
besides consignments for Afghanistan, large shipments had 
to be made to Libya with specific delivery schedule in-
corporated in the Letter of Credit against which we had 
given an unconditional performance guarantee. Ship.. 
ping op.portunities from Calcutta were irregular and were 
available only if sufficient cargo for Libyan pO!'ts were 
assured of. On the other hand at least 314 saUing oppor-
tunity for North African countries were available from 
Bombay. Consequently, we had to make shipments from 
Bombay and Mis. Avtar Singh Ie Co's services were 
utilised 
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2.61 On the question of rates of Mis. Avtar Singh & Co., '!TCI 
has opiDed:-

"Their rates were competitive as compared to other quota-
tions received. As our contract with ~e Government 
Buyer at Libya was on a fixed price basis, we contracted 
with our Shipping Agent to quote to us a comprehensive 
rate for lifting of cargo from our warehouse till loading 
into the ship including storage, handling, Port and Cus-
toms clearance, locating of steamers etc., at Bombay. 
The rates obtained by us were also comparable to. that 
available from Calcutta in January I February , 1978. The 
freight rates from Calcutta were increased from March, 
1978 due to bunker surcharge brit our rate remained the 
same for shipments threugh Bombay. As a result the 
Corporatien has saved on account of freight and had also. 
been able to execute orders in time," 

2.62. Referring to. the withdrawal of bunker surcharge in respect 
of ships sailing 'from Calcutta frem August, 1978, TrCI has inti-
mated:-

"Since August, 1978, the bunker surcharge has withdrawn in 
respect of ships sailing frem Calcutta, and eur Libyan 
orders are now being shipped frem Calcutta. If freight 
rates are increased for sailings from Calcutta or timely 
sailings are not available at Calcutta, shipmen's from 
Bombay will be resorted to in erder to keep to. the 
delivery schedule accepted by the Corporation." 

2.63. The Committee wanted to know if the appointment ef 
Mis. Avtar Singh It Co.. was far an indefinite peried. The Chair-
man and M.D. of TTCI said in evidence:-

"When you have an agent, you de not keep on changing him." 

2.64. Asked whether it was a fact that Mis. Avtar Singh & Co. 
WIe Non-Conference Liners for the purpose of paying lower rate ef 
freight, '!TCI, has, in a note, explained:-

"M!s. Avtar Singh & Co.. Bombay are our Clearing and Ship-
ping Agents. They have been mainly used by us for 
shipments ex-Bombay in respect of orders received from 
Afghanistan since 1975. We have been utilising their 
services on the basis of a flxed rate contract cevering (a) 
removal of consignment from Calcutta, (b) handling and 
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storage of the consignments in Bombay, (c) carting and 
shipment. Our Mghan orders call for shipment ;to 
"Karachi in transit Kabul." Under the existing regula-
lations no consignment intended fOr a third country via 
Pakistcift steamer can be' shipped either on an Indian flag 
or on [! Pakistan Steamer. A third counter fiag steamer 
has to be used, which is normally a "Non-conference" 
steamer. Our buyers I do not stipulate the use of a "con-
ference line" steamer which in fact is not available for 
Afghan cargo. As indicated earlier a consolidated rate 
was offered by our Clearing & Shipping Agen.t against 
tender and their quotation was the lowest." 

2.65. In the case of cargo for Libya, TTCI has pointed out that:-

"In the case of cargo for Libya, some consignments have been 
sent via Bombay either because timely sailings from 
Calcutta was not available at a particular period of time 
or the consolidated rate received from Mis. Avtar Singh 
& Co. for shipment to Libya via Bombay was lower 
than the freight rate from Calcutta. 

Our order from Libya calls for shipment per "Liner terms", 
on a vessel which is not over 25 years of age, Hence the 
shipper can Use a "Conference Line" vessel or a "Liner 
Term" vessel, which includes in its freight the leading 
and unleading charges. It may be emphasised that our 
contract without Shipping and Clearing Agent is on an 
"ex-Calcutta con..~olidated rate" rnclusive of ocean freight 
"liner term" basis plus other incidental charges." 

2.66. The Committee note that after the first Gt:der was received 
in July, 1975 from Afghanistan for packet tea, Tea Trading CGrpGra-
tiGn Gf India appGinted Mis. Avtar SIngh and CD. as their shipping' 
agent in Bombay. The Committee have beeD infOrmed that this 
appointment was made afteJ1 advertising in papers. The rate 
qUDted by this Agent (no other clearing ageDt had qUGted) 
was said to be reasGnable. In 1978, besides consigmnents for 
AIghanistan, large shipments to Libya were also entrusted to this 
Company of Bombay. Justifying shipments frGm BDmbay. T.T.C.I. 
has stated that "shipping oppDrtunities from Calcutta were irregular. 
The rates qUDted by this cDmpany WE'l'e stated to. be cGmpetitive. 
The Committee learnt during evidence that TTCI have apPGinted 
Mis. Avtar Singh & Co. as their clearing and shipping Agents in 
Bombay for an indefinite perioo. The CGnunittee recommend that 
clearing and shipping Agents shGuld be appointed for a specified 
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period so that TTCI can review their performance at the end of that 
period and also satisfy itself whether the rates once fixed continu. 
to be competitive. 

2.67. The Committee are concerned to note that' MIs. A vtarSia.b 
& Co.; the clearing and shipping Agents of Tl'CI, had heen usiog 
Non-conference steamers for the purpose of paying lower rate of" 
freight. They have been informed that 'ITCI's buyers did not stipu-
late the use of a "Conference Line" steamer and that In fad, a Con-
ferenceLiner was not available for Afghan Cargo. The Committee 
would like to know whether the rate of payment allowed to the 
dearing agent took note of this factor and J.!...aat. how much of bene-
fit was passed on by the 'ITCI to the agent OIl aCcount of inflated rate. 

•. .1 .. '. f.f",a\'" 
D. Libyan Order fm (J.~ovrJ-

2.68. Tea Trading Corporation of India exported to Libya the 
following quantities of package tea:-

Year Net Wet Value of Unit· 
in kg. Export valuC"'. 

per kg. ----- -.~ 

Rs. Rs. 

'976-77 9,99,936 130 ,28, 189 '3'03 

1977-78 14,999,04 3"9,57,152 20'64 

2.69. In the past most of the teas were exported to Libya by 
Sri i..anka. During 1975-76, a private Indian exporter made a break 
through by securing an order for 3.000 tonnes of packet tea. But 
he, it is understood, failed to supply any quantity against the order 
in view of rise in tea prices. 

2.70. In June-July, 1976 (1976-77) 'ITCI secured a direct order 
from Libya for 1,000 tonnes of packet tea. In order to finalise this 
contract, Shri A K. Sengupta, the then Manager (Export) of TTCr 
stayed at Tripoli for more than 10 days. In h;s letter dated 8-6-1976; 
addressed to 5hri P. K. Dasgupta, M.D. Shrl A. K. Sengupta 
wrote:-

"Ambassador was insisting me to accept 2,000 tonnes at any 
price delivery within December, 1976. I told him it 
would be impossible tor me to agree.... They might 
ask me to accept $ 1.35. But I am not going. to accept 
$1.37, I will try to stick to $ l.45, but as a last resort 
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come down to $1.40. At $1.45 I shall accept 1,000 tonnes, 
at $1.40 70011,000 tonnes, but at $ 1.35 5001700 tonnes ... ." 

2.71. The Committee enquired whether in quoti'ng the price for 
Libyan order, TTCI had tried to cover itself against rising trend in 
tea prices and if so to. what extent. The Chairman and M.D. of 
ITCr said in evidence:-

"We had to enter into a contract for supply in tou.r months 
and the prices shot up. The normal tea priee ~ovement 
for years and years tea price was kept at a steady pace. 
When we make our costing, we have to take a view of 
the market that it might go up by fifty paise or so. That 
h¥ been the ,tradition. We try V> cover ourselves against 
this. . .. But in 1976, the price went up by Rs 4-!1 and 
with the contract in hand, where there was an arrange-
ment to supply it from one Government Company to an-
other Government Company basis, we had committed and 
we supplied it." 

2.72. It transpired during evidence that out of Rs. 15 lakhs last 
by ITCI on supply of tea against 1976 Libyan order, ITCI, had 
been able to recover Rs. 71 lakhs. The balance amount wiU, TTCl 
hopes, be deposited into the London Court by 31st March, 1979. 

2.73. The Committee asked why tea was supplied to Libya at 
unremunerative price o'f Rs. 40 when o.ur transactions abroad were 
at Rs. 52. In reply the Chainnan and M.D. said:-

"That was the price which they were paying, the price at which 
we could get the order, as other people were getting." 

2.74. The Chairman and M.D. of 'ITCI pointed out that if in its 
anxiety to avert a loss TTCI had backed out of its commitment. 
Libya would not have placed any fresh order with TTCI. He 
stated:-

"We thought we would be able to break even and enter a 
large market, which is 10 million kg. of tea per year. 
The result is we have now got 5 million kg; 50 per cent 
of their requirement is being served by us. We expect, 
after executing their order we should make a profit of 
Rs. 50 lakhs from Libya, which will completely wipe out 
our loss .... If we had failed to supply them, like the 
others, we would not have got the fresh orders." 
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E. Sub-contracting System 

2.75. In the middle of 1978, TrishuJ. Agencies secured an order 
for supply of 300 tonnes of teas in metal caddies directly from 
National Supply Corporation, Tripoli, the Government buying 
organisation in Libya. Trishul Agencies made enquiries with 
various tea packers and exporters with a view to sul>-contract the 
work. Export Division of '!'TCI was able to pursuage Trishul to 
place the sub-contracting work with the 'ITCI at a very remunera-
tive price which, it was expected, give the 'ITCI a gross margin of 
Rs. 15 to 18 lakhs on the order. 

2.76. The Committee wanted to know who took the decision to 
make to accept this order and t~ereby the 'ITCI sub-contractor of 
Trishul Agencies, a private secto'l' enterprise. In reply. the Chair-
man and M.D. of TTCI, said in evidence:-

"I was not involvd in this order at alL... I will take full 
responsibility for everything, but I was on leave, when 
this order was accepted. There was nothing wrong with 
their order.... The FA&CAO was there at that timt. 
Any order could be accepted." 

2.77. In reply to a question, the witness informed the Committee 
that:-

"As far as I know, because I am not involved in it, they do 
exports of marine products and other things.... This 
order has been secured by Trishul people in Libya, not in 
India. It was secured by them direct, like many of the 
other order coming to us." 

2.78. The Committee desired to know how much profit Trishul 
Agencies would make in this deal, the witness said: 

"I do not know, because it is not my conc~m." 

2.79. Asked why Chairman and M.D. was not requisitive to find 
this out especially when owners of Trishul Agencies happened to 
be related to him, the witness admitted :-

"Trishul Agencies owners happen to be my wife's brother'. 
wife's family in other words her sister-inlaw's 'family. 
When this order had been confir.med, I approached the 

738 LS-4. 
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Board of Directors saying that this is the situation .... 
1 was not there when the order was accepted. I was out 
of Calcutta." 

2.80. The Committee regret that the Tea Trading Corporation of 
India was said to have been pressurised by the Indian Embassy in 
Libya to enter into a contract with Libya for supply of 1000 tonnes 
of packet tea at an unremunerative price. It transpired during evi-
dence that supply of tea against Libyan order of 1976 had resulted in 
a loss of Rs. 15 lakhs. 

2.81. It is a matter of grave concern that when in the middle 01' 
1978, Trishul Agencies, a private concern, engaged in the export or 
marine products etc'., secured a Libyan o.rder (directly from the Na-
tional Supply Corporation Organisation, Tripoli) for supply of 300 
tonnes of teas in metal caddies. the Corporation undertook to become 
its sub-contractor. The Committee are of the firm view that as a 
matter of principle public sector enterprises should try to secure the 
orders themselves. Although in this caSe the sub-contract was ex-
pected to yield a profit of Rs. 15 to Rs. 18 lakhs, 'rl'CI is unaware 
of profit margin of Tri~hul Agencies. The Committee would like 
to know how a private concern could enter the Libyan market when 
TTCI had already established itself at a heavy cost unless it was 
inducted. The Chairman and Managing Director of TTCI admitted 
during evidence that owner of Trishul Agencies was distantly related 
to him. 

NF:W DELm; 
April 23, 1979 

--:-::-:---:=-:--
Vaisakha 3, 1901 (S). 

JYOTIRMOY BOSU, 
Chairman, 

Committee on Public Undertakings. 



APPENDIX 

Summary 'oif ReClO'mhn.endatWns/Concltusimls of the Commt.iIttee on 
Public Undertakings contained in the Report . 

. - .... -_. -_._-----------
S. No. Reference to 

the Paragraph Summary of Recommendatjons/Conclusons 
No. in the Report _ ... _---------.. __ .... ---... _-----_._---------

1 2 3 
---._-----•. _--- ._._ .. _-_._------ ._----

1 1.35 The Committee are perturbed to find that the 
Tea Trading Corporation of India which was set 
up in December, 1971 did not export any tea at 
all during the ,years 1971-72 to 1973-74 and that 
it was only in 1974-75 that it made a humble 
beginning by exporting tea of the value of R.. 1 
lakh. In subsequent years, howeve'l', its exports 
registered a growth from Rs. 196 lakhs in 1975-
76 to Rs. 793 lakhs in 1977-78. The reasons for 
its dismal performance on the export front in the 
earlier years, a'l'e stated to be mainly lack of 
expertise and proper institutional arrangement. 
It is surprising that though the Corporation 
languished for as many as five years, Govern-
ment rema;ned a silent spectator throughout and 
did not, as far as the Committee know, take any 
effective steps to put the Corporation' on its feet. 
This apathy on the part of Government which 
has brought rich dividends to the multinationals, 
is indeed deplorable, if not intriguing. 

2 1.36 The Committee find that though the Corpora.-
tion has imprOVed its export performance in 
recent years, its share in the country's export of 
tea has as yet been very insignificant. Out of 
the country's export of Rs. 542.42 crores in 1977. 
78, the share of 'ITCr was Rs. 7.93 crores only 
i.e. 1.4 per cent. However, its share (RI. 5.68 

- ---_ ... _._----- ------ ------------.---
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crores) in the country's export of packet tea 
(Rs. 48.48 crores) was 11.7 per cent. 

The Committee are convinced that if the 
Corporation is to achieve its objective of reduc-
ing the country's dependence on multinational 
companies like Brooke Bond (Il)dia) Ltd., Lipton 
Ltd., it will have to accelerate its efforts on the 
export front to such an extent that it attains a 
dom;nant position soon. The Committee have 
been informed that according to the five-year 
Export Plan drawn up by Government for the 
years 1978-79 to 1982-83, the country's export of 
packet tea in terms of quantity will 'I'each 140 
million kgs. by 1982-83, Of this, TTCl's share is 
expected to be 70.00 million kgs. ie. 50 per cent. 
TTCl has indicated that at present "it is not 
equipped to act as a canalising agent/catalyst/ 
coordinator". It has however, assured that if 
required it can gear itself to do so in a few years 
time. The Committee recommend that having 
drawn up the Export Plan, Government should 
keep a contemporaneous watch on the export 
performance of TTCl and ensure that whatever 
yearly targets of export have been set for it are 
achieved in full. Government should also con-
sider the question of canalysing export of' tea 
through Tl'CI in due course taking steps to eJluip 
it for this purpose. 

1.38 The Committee find that while F.O.B. realisa-
and tion on export in bulk/blended forms was 
1.39 Rs. 8.45, Rs. 10.80 and Rs. 21.76 per kg. in 1975-

76, 1976-77 and 1977-78 respectively, the F.O.B. 
realisation on tea exported in value added forms 
was only Rs. 17.09, Rs. 13.72 and Rs. 20.30 res-
pectively. This is most distressing to note as the 
price was abnormally low and it appears that in 
'l'eality no value was added. 
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The Committee have also noticed wide varia-
tions in value realisation on tea exported by the 
Corporation from country to country. They, 
therefore, desire that the Commerce Ministry 
should bring out a White Paper periodically 
showing the price fetched by packet tea of 
different types at the last counter in different 
countries, vis·a-vis FOB Price realised by us 
from the importing countries concerned. There 
is no use comparing the price obtained by the 
TTCI with that obtained by private exporters as 
the Committee do not have the slightest doubt 
that private parties particularly the multina-
tionals indulge in invoice manipulations. 

1.40 The major task of the '!'TCI in future should 

1.41 

be to export teas in finished value·&dded i.e. 
packet tea, tea bags, instant tea etc. ready for 
sale at the last counter under jts own brand 
names through its own appointed selling agents 
and retailers. Besides it should have its own 
sales promotion staff who should keep close 
watch on the performance of the marketing 
channels. This should be the main object of the 
Corporation. The Committee feel that with a 
view to obviating lengthy distribution channel 
and avoiding middlemen the Corporation should 
eithCT on its own or in concert with the Tea 
Board or the STC even open sales counters in 
various countries on an experimental basis and 
in the meantime strive to sell on a commission 
basis its brands of teas direct to chain stores! 
Cooperatives in foreign countries. This alont" 
would improve the unit value realisation. 

According to the information received by 
the Committee it appears that the retail price In 
a number of importing countries is several times 
the value realised by us. The '!'TCI has utterly 
failed to achieve its primary objective in any 
._---------
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worthwhile manner. The Corporation has not 
been able to penetrate into the traditional ma,r-
kets. 

The Committee note that while claiming it 
has been maintaining a close liaison with the 
Directors of Tea Promotion and Tea Board 
Offices in Brussels, London Sydney, New York 
and Cairo, the Corporation has jntimated that 
hithertofore Tea Board had treated the Corpora-
tion as a "Division" where their surplus staff, 
could be deputed. It has been suggested to the 
Committee that Tea Board must regard TTCI 
in a, different light and give all necessary assis-
tance for it to develop". The Committee there-
fore stress the need for fuller undE!!'standing 
between Tea Trading Corporation Q.f India and 
Tea Board. The Comm;ttee also recommend that 
officers of Tea Promotion in various countries 
should be utilised by the Tea Trading. Corpora-
tion of India so as to increase its export pros-
pects of Packet Tea. 

The Corporation's export range covers 4 
varieties of packet teas viz., Darjeeling, Assam, 
Niligiris and Oriental Blue in both "Natraj" and 
"Maya" packets as also Nataraja rea of Darjeel-
ing and Assam blends. The Corporation's 'Maya' 
range of tea won the International CLIO Award 
for excellence in packaging for the first time. 
The Committee however find that popularisa,tion 
of brand names is being done in a cursory way. 
All that the Corporation does is to ask its super 
market buyers to undertake promotion and mer-
chandising on their behalf. The Committee feel 
that such a half-hearted approach to export pro-
motion can have only a marginal effect on ex-
port. The Committee wish to stress that in order 
to establish its brand 'ITCI should take to mass 
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9 2.33 
to 
2.36 

communication media at least in countries where 
consumption of tea is high and export prospects 
bright. In the costing of tea there should be an 
element of advertisement and sales promotion 
expenditure. 

The Committee are perturbed to note that 
during the course of its business dealings with 
the London Tea & Produce Co., the Tea Trad-
ing Corporation of India had been bestowing one 
undue favour after another on that Company in 
utter diS'l"egard of sound business principles and 
commercial practices. First, even though Lon-
don Tea & Produce Co., had refused to pay for 
870 chests weighing 39150 kgs. of Blend 'C' Tea 
(value £ 57443) shipped in July, 1977 and for 
another 170 chests weighing 7650 kgs. (value 
£ 13356) on the pretext of poor quality and/or 
severe damage in transit, TTCI did nett stop sub-
sequent consignment of tea shipped by "Jala-
kala" in November, 1977 a part of which (value 
£ 47142) was also rejected by the Company. The 
Chairma.n-cu.m-Managing Director, TTCI stated 
in his evidence that there was no reason to be-
lieve that the Company would engineer things 
like that. 

Secondly, on a telephonic request made by 
Managing Director of LTPC on 22nd Ju~y, 1977 
Tea Trading Corporation liberalised the credit 
terms in favour of London Tea 6& Produce Co. 
by extending the period of pa.yment of bills from 
90 to 120 days for reasons best known to the 
Corporation authorities. Further instead of 
charging interest for delays in payment for ship-
ments of tea made -to the Company, Tea Trad-
ing Corporation in its letter dated 8th November, 
1977 to SBI Calcutta, agreed to bear such interest 
itself. 
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10 2.37 
and 
2.38 

Thirdly the Tea Trading Corporation after 
quoting the price of £ 2.00 per kg. for L.T. pac-
kets STD-233 (orthodox BOP Bleud) in June 
1977, went on reducing the price supplying fresh 
samples of tea undoubtedly to oblige the Com-
pany. The Company accepted on 2wth July, 1977 
the price of £ 1.80 which was again got revised 
to £ 1.65 per kg. on 2nd August, 1977. But on 
9th August, 1977 TTCI quoted a still lowe", price 
of £ 1.60 per kg. which was .accepted by the 
LTPC and Shipment made. 

I t is olear that antecedents and financial 
standing of the foreign company were not veri-
fied before entering into business deals and what 
was worse no timely watch on the behaviour 01: 
the Company especially with regard to payments 
was kept. All this borders on favouritism O'l' 
unusual behaviour for what considerations the 
Committee are unable to understand. Looking 
at the nature and extent of concessions bestowed 
on this Company, th!'\ Committee cannot but call 
for a probe into the TTCI's export deal with this 
Company. They would await the outcome of the 
probe. 

On the whole a sum of £ 1,26,000 was due 
from the LTPC for the supplies made and the 
Company put up a counter claim of £ 24,000. 
TTCI had to ultimately file a suit against the 
Company after the Committee expressed their 
serious displeasure during evidence. The Com-
mittee were informed that in January, 1979 the 
Queen's Bench Division of High Court of Justice 
had passed an order that judgement be entered 
against the Defendent (LPTC) for (i) £ 49,037 
and that execution be set for 28 days i.e. 21-2--1979 
and (ii) further £ 64,466 and executioll be set 
by 31 March, 1979. As regards the balance out-
standing from LTpC, the matter, it has been 

--- - ._-_ .. __ .. - -_ .... --_ ..... _---. 
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stated. will be decided, on trial. 'l'he Committee 
would like' to be apprised of the decision of the 
trial court and the recoveries made. 

The Committee are extremely unhappy that 
due to the mishandling of the business the CO!'-
po ration landed itself into avoidable complica-
tions which resulted in'locking up of capital and 
diversion of the energies of the executives. 

The Committee regret to note that on the 
basis of a contract negotiated in January 1978. 
285 tonnes of blended bulk tea which were to 
be supplied in February and March 1978 to Iran 
through Export House Division of Dunlop (India) 
a multinational tyre manufacturing cpmpanYt 
against irrevocable letters of credit for 100 per 
cent value of goods was actually shipped in 
April/May, 1978. The delay in shipment was 
said to be due to strike in TTCI's warehouses 
from January to March, 1978, low drought in Cal-
cutta Port and other problems. By this time the 
letters of credit had expired and the buyers in 
Iran refused to accept the delivery of tea on the 
plea of delayed shipment. The Committee have 
been informed that Dunlop's Tehran Agent in-
dicated that even if we were to offer a discount 
of Rs. 5/- per kg. there would be no firm com-
mitment that consignment would be lifted by the 
importe'l"s at the discounted price. TTCI made 
a counter oft'er of discount of Rs. 2/- per kg. on 
the condition that Dunlop would depute a repre-
sentative so that the matter could be resolved on 
the spot. It was also agreed that if the discount 
of Rs. 2 per kg. was not acceptable to the 
buyers, the consignment should be recalled at 
Dunlop's cost as they were also involved as this 
shipment was made at their orequest, Dunlops 
representative visited Tehran and was able to 
pursuade Iranian importers to accert 45 tonnes 
of tea at the original invoice price. The remain-
ing 240 tonnes of tea was brought back to India 
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and the cost of recalling the consignment. was 
shared between Dunlop and TTCI on 50/50 basis 
though the O'l'iginal decision was tha~ the entire 
cost would be met by Dunlops. Apart from 
bearing 50 per cent of cost of recalling this 
consignment, TTCI had also paid 51 per cent 
Commission to Dunlops for this deal. Dunlop 
representative is stated to have admitted that 
the buyers who had placed orders through their 
Agents (MIs. Ta'rahind Co.) were speculators 
who tried to take advantage of the situation. It 
has been atated that traders in Iran had import-
ed large quantities of tea following rumours that. 
import duty on tea in Iran would be increased 
substantially but when this duty was not raised. 
prices of tea in Iran crashed. Many traders in 
Iran are stated to have backed out 0: various 
deals. 

Although the tea brought back from Ir~m is 
stated to have been somehow utilized, the Com.-
mittee would like to know how much loss was 
caused to the TTCI and what was the liability 
of Dunlops to recoup that loss 9.'j well as the 
extent to which the liability was discharged by 
them. It is surprising how Dunlops (India) a 
multinational tyre manufacturin~ company could 
come into th;s business. The Tea Trading Cor-
poration of India should learn a lesson from this 
export deal and not fall an easy prev to specula-
tors who are not prepared to honour their com.-
mitment. This case gives rise to some suspicion. 

T.he Committee note that after thE" first order 
was received in July, 1975 from Afv.hanistan fO'l' 
packet tea, Tea Tradin~ Corporation of Indi:t 
appointed Mis. Avtar Singh and Co. as their 
shipping agent in Bombay. The Committee have 
been informed that this appointment was made 
after advertising in papers. The rote quoted hy 
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this Agent (no other clearing agent had quoted) 
was said to be 'reasonable. In 1978, besides con-
signments for Afghanistan, large shipments to 
Libya were also entrusted to this Company of 
Bombay. Justifying shipments from Bombay, 
T.T.C.I. ha·s stated that "shippin~ opportunities 
from Calcutta were irregular. The rates quoted 
by this company were stated to be competitive. 
The Committee learnt during evidence that TTCI 
have appointed MIs. Avtar Singh & Co. as their 
clearing and shipping Agents in Bombay for an 
indefinite period. The Committee recommend 
that clearing and shipping Agents should be ap-
pointed for a specified period so that TTCI can 
review their performance at the end of that 
period and also satisfy itself whether the rates 
once fixed continue to be competit1ve. 

The Committee are concerned to note that 
Mis. Avtar Singh and Co., the clearing and ship-
ping Agents of T.T.C.I., had bean using Non-
conference steamers for the purpose of paying 
lower rate of freight. They have been informeu 
that TTCl's buYers did not stipulate the use of 
a "Conference Line" steamer and that in fact, a 
Conference Liner was not available for Afghan 
Cargo. The Committee would like to know 
whether the rate of payment allowec to the 
clearing agent took note of this factor and if not, 
how much of benefit was passed on by the TTCI 
to the agent on account of infiated rate. 

The Committee regret that the Tea Trading 
Corporation of India was said to have been 
pressurised by the Indian Embassy in Libya to 
enter into a contrad with Libya for supply of 
1000 tonnes of packet tea at an unremunerative 
price. It transpired during evidence that 
supply of tea against Libyan order of 1976 had 
resulted in a loss of Rs. 15 lakhs. 

-------------- ... 
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It is a matter of grave concern that when 
in the middle of 1978, Trishul Agencies, a private 
concern, engaged in tile export of marine pro-
ducts etc., secured a Libyan Order (directly 
from the National Supply Corporat~on Organisa-
tion, Tripoli) for supply of 300 tonnes of teas in 
metal caddies, the Cor]?oration undertook to be-
come its sub-contractor. The Committee are of 
the firm view that as a matter of prindple public 
sector enterprises should try to secur~ the orders 
themselves. Although in th1s case the sub-con-
t'l'act was expected to yield a profit of Rs. 15 to 
.H.s. 18 lakhs, TTCI is unaware of profit 'margin 
of Trishul AgenCies. The Committee would like 
to know how a private concern could enter the 
Libyan market when TTCI had already estab-
lished'itself at a heavy cost unles it was induct-
ed. The Chairman and Managing Director of 
TTCI admitted during evidence that owner of 
Trishul Agencies was distantly related to him. 

--- -_. _ .. _- ---- - ----
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